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(Hon'ble Shri N.U.Krishnan, Vice Chairman(A)

Ua have seen the affida\/it filed by Shri

B,N .Bharg ava, learned counsel for the applicantoWe

had directed the learned counsel for the applicant

that the name of the 3rd respondent in the petition

has been improperly recorded. In the petition the

name is mentioned as Ashok Kumar, Senior divisional

Engineer, Northern Railuay Division, Bikaner (Rajasthan;

uheraas in our original order the 3rd respondent uas
)

designated as Divisional Engineer, Northern Railuay

Division, Bikaner (Raj asthan). The order dated

15-9-94 gave direction to respondent Noo3 for

compliance, Ue, therefore, point, out to the learned
t!L^
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counsal for the petitioner that 3rcl responda

petition uill only be the Qi\/isional Engineer

in the

2^ In this regard, learned counsel sought

permission to file an affidauit. That affidavit has

been filed. It is stated iH the OA, that respondent
Noo3 was shoun as Divisional Engineer but nou bean

promoted as Senior Divisional Engineer, Bikaner

under the control of respondent Na«2 who is equally

responsible for the implementation of the judgment^

3o Ue had already held that the -name of

the respondents 1 and 2 h-cwa bncn deleted from

the petition because no directions uere issued to

them# In so far as respondent Noo3 is concerned,

the party nou impleaded is quite different from the

party to uhom direction uas given for compliance#

4# In the circumstances, ue find that this

petition is not maintainable it is^tharefore,

dismissed,
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Member (3)
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